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(2) G.SR. No. 01/01/2014CL-V (E), dated Nil exempting class or classes of

companies to Private Companies.

(3) G.SR. No. 01/01/2014CL-V (E), dated Nil exempting class or classes of

companies to Government Companies.

(4) G.SR. No. 01/01/2014 CL-V (E), dated Nil exempting class or classes of

companies to Nidhis.
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MOTION FOR ELECTION TO THE EMPLOYEES’ STATE
INSURANCE CORPORATION (ESIC)

JIRTE = 3R JrfereRar T3t (f araR < gena) : Suwvufa gk, |
2 s g TR, o 730 @) ik 9 f=ferfea awama Sufera swar §:

“HHARY I 97 IrfAfRE, 1948 (1948 HT1 H. 34) B GRT 14 & WY ufsd
gRT 4 & Fs (i) & JAFAN0 A, Ig |91 39 AT 4, S qufa qgied fe <,
I H WS H A UH AW B Al IR T B I5d [T B eIl |
2 318, 2014 ®1 g5 MR & SR R U WM W HHART 57§91 7 &
Few g1 & fog fraffaa < at srfardt &30

The question was put and the motion was adopted.

CLARIFICATION ON THE STATEMENT BY MINISTER

Re. alleged destruction of more than 1.5 lakh files in

Ministry of Home Affairs

MR. DEPUTY CHAIRMAN: Now, we will take up clarifications on the Statement
by Shri Raj Nath Singh, hon. Minister for Home Affairs. ... Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, I raised this issue. So, kindly allow me to seek

clarifications.

MR. DEPUTY CHAIRMAN: Yes, you will be allowed. Who told you that you
would not be allowed? ...(Interruptions)... You will speak after him. Okay. You concede
for him. Okay.

SHRI P. RAJEEVE: Sir, I am grateful to the Minister and the Government for



